IN THS CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BRNCH

' % No, O,A, 86 of 1996

pate of Order 3 07, 11.2003,

Present ¢ Hon'ble Mr, Nityananda Prusty, Judicial Member

Hon'ble Mr, N D. Dayal, Administrative Member

Alok Kumar singh ané Ors,
Vs, |

1) Union of India, szrvice through the General
Manager, gastern Rrailway, Fairliz Place,
Calcutta-700 001, :

2) General Manager, Zastern Railway, Fairlie
Place, Calcutta 700 001.

3) Chief Rersponnel Officer, Eastern Rallway,
- Fairlie Place, calcutta 700 001,

4) Chief Operating Manager, -Eas'tern railway,
Fairlie PFlace, Calcutta 700 001,

5) DRivisional Rallway Managel, Bastern Railway,
Malada,

6) sr. Divigional Personnel offic'er}, Rastern
Railway, Malda,

7 sr. Bivisional Operatlng Managar, Easgtarn
Railway, Malda, .

8) shri P.D.Sengupta, Station Master, Bonldanga, "
Bastern Railway, P, 0. Barharwah, Rist, pakur.

49) Shri K,K, acharya, station Mastar, Mahipal
Road stn,, Eastern Railway, Dist, Mughidabad,

10) Shri M,P, Singh, LR/ASM, Jamalpur, E. Rly.
‘Bihar, :

11) M4, Abgar Ahmed, station Master, MaJudan,
> EB. Rly, Dist Monghyr.

12) shri pebendra Jha, station Master, Ekchai,
E.RlY., F,O.Ekchari, Dist., Bhagalpur, Bihar,

13) Shri A.K, sahay, ' station Master, Eastern
Railway, x®, Bhagal pur, ‘

14) Shri §,K, Prasad, station Master, E.Ply.,
Sha.vnarayanpur, Pihar,

For the applicant 4 Mr, Samir Kr, Ghosh, coungel
For the respondents ¢ Ms, U, Bhattacharjee, counsel

O'R D' E R

MR, NITYANANDA ERUSTY,JMs

Heard Mr. $.K: Ghosh, 1d, counsel for the applicant and

Ms., U, Bhattacharjee, 1d. counsel for the departmentél respondents,
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2, Ms, U., Bhattacharjee, 1d. counsel for the responderts
t submits that since all the reliefs claimed in this O,A,
has already been granted to the applicant, this O,A; has
become infructuous. fiarlier also some of the applicants
have filed O.A.Kb, 235 of 1996, The same was disposed of
on 29, 11,1999 by this Tribuna%}siHCG reliefs élaimed by
the applicants in that O,a, haslalready been granted in
favour of the appiicants. Mr, A;K. Singh, wvho is applicant
no,01 in this O.A. was alsc a party in that O.A; No, 235 of
1996, Mr, S.K. Ghosh, 14, vCounsel for the appli®nt submits
that thiS’d,A, can be disposed of in view of the above
submission made by the 1d, counsel for the respondents,
However, the applicant mdy be givepn likerty to approach

this Tribunal for redressal of other grievarces if any,

3¢ In vizw of the above submissions made by the 14, counszl
for both the parties, this 0.A, is dismissad as infructuous,
However, the applicants are at liberty to approach appropriéte
forum for redressal of their grievances in accordance with
law, if they have any further grievances in the matter. ’

No order as to CoOsts, : \‘;,

MEMBER (A) MEMBER( J)

AsSVs,



